BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

{Application under Section 18(1) read with Sectionis 14 and 15 and under

Bection 18(2) of the National Green Tribunal Act, 2010)

ORIGINAL APPLICATION NO, 44  ©F 2825 2026

IN THE MATTER OF:

Trade Registration Certificate dated 19% Aungust, 2025

dssued by the conecerned authorities in favour of the

applicants, necessary for conducting business of stone
crushing, which is valid till 2025,

o

Annexurse E
Tax payment receipt issued by the local Gram Panchayal in
favour of the applicants.
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TCopy of the Consent to Batabian dated 70 October, 2005 |

issued by the West Bengal Pollution Control Board in LIg) ,13
favour of the Applicant No.2,

ik Annexuare B ]
Copy of the Order dated 11% October 2017 passed in the L 55
Miscellaneous  Application arising.  oul  of Uriginal
Application No, 44/2015/ E. copy of the said Miscellaneous
Application,

8. Annexure F
Copy of the Certificate and/or Consent to Cperate dated 96- '67

[ 31# December, 2015, 19t September, 2020 and 24% June,
2022 issued by the concerned  authority in favour of the |
applicants,

. Annexure G =
Order dated 30th January 2023 passed by the West Bengal 70_ 72
Pollution Centrol Board end the covering letter dated 26
May 2023,

[ 10. Annexure H
A copy of the said Crder dated 7 August 2025 istwed by :?2"?71
the Office of the District Magistrate to the applicants,
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SYNOPSIS

Applicants have filed the present Application, mter alia, challenging the
impugned Notice/Order dated 7 Aupuast 2025.;:'&5513& and for issued by the
Office of the District Magistrate, Birbhum, thereby directed the Applicants to
discontinue the operation of their stone crushing unit and further imposed a
penalty of Rs. 150,000/~ in spite of the fact that the applicants have never
operated their unit illegally or in contravention of law. On the contrary, the
Applicants have always carried on their business strictly under valid
consents and pernussions duly granted by the competent authorities. The
Impugned Order has been passed with manifest mala fides and for
extranesus consideralions, without any cogenl basis or justification. Such
an Order not only vielates the principles of natural justice but also amounts
te abuse of administrative power. The Impugnied Order has been passed in a
wholly arbitrary and high-handed manner, without affording any
epportunity of hearing to the Applicants which ts in complete violation of the
principles of natural justice, While violating the principles of natural justice,
the concerned authorities have impinged upon Applicants’ Fundamental
Right enshrined under Article 19({1)ig) of the Constitution of India as it has
snatched its right to carry on its business. Further, the Office of the District
Magistrate docs not have and cannot have any authority to impose or direct
payment of any fine upen the Applicants: The power to levy or enforce such
monetary penalties under the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 was expressly
withdrawn from the Office of the District Magistrate pursuant to the Order
dated 30" January 2023 issued by the West Bengal Pollution Control Board,
Cum;u:q uently, any direction for payment of fine issued by the District
Magistrate is void ab initio and liable to be quashed and the impugned order
dated 7 Aupust 2025 passed by the Office of the District Magistrate,

B::@ﬂnﬁsﬂ@ﬁ o e set aside.
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LIST OF DATES AND EVENTS

' DATE

EVEHT‘E

28.11. 2016

Notice dated 28 November 20106 issued by the Office of the |
Additional District Magistrate and District Land & Land
Reforms Officer, Birbhum, to the applicants thereby directing
them to deposit a fine of Ra, 1.50,000.

2017

Miscellaneous Applications filed by many Stone Crusher Unit
i QA No. 44/2015/EZ, seeking appropriate reliefs before
this Hon'ble Tribunal for modification of the Order dated 150
November 2016 passed in Original Application,

11.10.2017

| By @n Order dated 11% October 3017, the MA as filed by the
applicants  along  with  the Oiriginal  Application  No.
2015/ EZ were disposed of, by directing the Office of the
District. Magistrate to consider the representation of the
Applicants for issuance or renewal of the Consent to Operate.

31,12.2015

Consent to Operate was issued by the West Bengal Pollution
Contrel Board in favour of the Applicant No, 2, validating the
legality of the business of the Applicants.

19.09.2020

Consent to Operate was issued by the West Bengal Pollution |
Control Board in favour of the Applicant No. 2, validating the
legality of the business of the Applicants,

24062022

Consent to Dper&l,e was issucd by the West Bengal Pollution
Centrol Board in favour of the Applhicant Ng. 2, validating the
legality of the business of the A pplicants.,

30.01.2023

Order passed by the West Bengal Polhition Control Board
thereby the authority earlier delegated to the Office of the
District Magisirate for grant and [ or renewal of Consent to
Operate -stood expresely withdrawn, thereby centralizing the
power back with the West Bengal Pollution Control Board,

lli_

26.05.2 3-.. & letter dated 2@ May 2023, the Association of Minei
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Owners was apprised of an Order dated. 300 January 2023 |
passed by the West Bengal Pollution Control Board,

26,05.2023

Th.-s: Applicants deposited andfor paid an amount of Rs.
4040/ - to the West Bengal Pollution Control Board for renewal
and / or extension of the Consent to Operate with effect from
November 2022 till October 2027,

| 30.05.2025

From 30% May 2023, the West Bengal Pollution Control Board
became the sole and competent authority obliged to issue and
f or renéws the Consent to Operate in favonr of the

Applicants.

13.01.2025

The Applicants received a Notice issucd by the Block Land &
Lard Reforms Officer, Md, Bazar, Birbhum, In the said Notice,
the Applicants were directed to discontinue ‘all business
operations at their stone srushing unit forthwith without any

reason mentionsd therein.

07.08 20925

| Notice/ Crder of the Office of the District Magistrate, Birbhum, |

thereby directed the Applicants to discontinue the operation of
their stone erushing unit and further imposed a penalty of Rs.

1:5(:]1{}['_][5.',!'_.




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Application under Section 18(1) read with Sections 14 and 15 and under
Bection 18(2) of the National Green Tribunal Act, 2010)

ORIGINAL APPLICATION NO. OF 2025

IN THE MATTER OF:

1. Chandu Murmu, son of Late Pitha
Nurmm, residing at Village
Sagarbandhi, Bosl: Office
Mokdamnagar, DPolice Station Md
Bazar, District Eirbhum,_Fin 31 216,

2. M/fs. Adi Bashi Stene Crusher, a
partnership firm within the meaning
of the Partnership Act, 1932,
represented by the aforesald partners,
having s office at Village
Sagarbandhi, Post Office
Mokdamnagar Mokdamnagar, Police
Station Md. Bazar, District Birbhum.

cren s APPLICANTS
VERSUS

1. The State of West Bengal, service
through  the Chief Secretary,
G nment of West Bengal, having

T at NABANNA (13t Fladr),
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325, Sarat Chatierjee Road,
Shibpur, Howrah T11 102,
Email: gsecci@iwb.gov.in

Z: Central Pollution Control Board,
service  through  its M&mb-:t;
Secretary, having its  office at
PARIVESH BHAWAN, East Arjun
Nagar, Delhi 110 032,

Email: mschitpe iein

3. Department af Environment,
crovernment of West Bengal, service
through its  Additional Chiel
Secrctary, - having #ts. office  at
PRANISAMPAD BHAWAN, Block (5%
Floor), LB-1I, Salt Lake, Bector-ll,
Eidhannaga:-, Kolkata 700 106,
Ermail: psecy env-whilgov.in

4. West Bengal Pollution Conitrol
Brard; service through its Member
Secretary, having its  ollice at
PARIVESH BHAWAN, 10A, Block
LA, Sector 10, Salt Lake City,
Kolkata 700 106,

Email; ms.wbpch-whiibangla gov.in

2, The District Magistrate, Birbhum;,
Office of the District Magistrate,

'r'"ﬁj fﬁﬂ? having its office “at
=
~ RIS istiative Building, Suri Main



Eoad, Birbhum, West Bengal TA1
101.
Email: dm-bin@nic.in

&. Block Development OMiicer, Md,
Bazar Developmient Block, having
its office at Block Development
{Mlice, Post Office and Police
Station  Md,  Bazar,  District
Birbhum, West Bengal 731 101;
Email: bdomdbazarapmail. com’

........ RESPONDENTS

APPLICATION UNDER SECTION 18(1) READ WITH SECTION 14 AND 15

AND UNDER SECTION 18(2) OF THE NATIONAL GREEN TRIBUNAL ACT,

2010
T

The Hon'ble Chairperson and his Companion Members of the Hon’ble
National Green Tribunal, Eastern Zone Bench, Kolkata

t*-‘f il |
{1._ The humble application on behalf of
. .
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L. The present Application is being filéd under Sections 18(1).and 18(2),

applhicants abovenamed most

read with Sections 14 and 15 of the National Green Tribunal Act, 2010

("NGT Aet’), against the Order dated O7.08.2025 passed by Respondent



No.3 1.e. District Magistrate, Birbhum, West Bengal, whereby
Respondent No.5 has, inter alig; directed the Applicants to nel ta
continue the operations in respect of Applicants' business of stone
crushing and has also imposed & penalty of s, 1,50,000/- upon it
(“Impugned Order’). The Impugned Order has been passed in a whelly
arbitrary and high-handed manner, without affording any opportunity
of hearing to the Applicants which ‘is in complete violation of the
principles of natural justice. While violating the principles of nataral
justice, the Respondent No5 has impinged wupon Applicants'
Fundamental Right enshrined under Article 19{1)(g) of the Constitution
of India as it has snatched its rightl to carmy en its business: A bare
perusal of the aforegaid Impugned Order makes it evident that the
same 18 ex facie bogas since it infer alia wrongly puts Applicant No.2
under Category-1 as it is a matter of fact and record that Applicant Ne 2
would not fall under Category <L
2, PARTIES:
a. The Applicant No. 1 is one of the partners of Applicant No.2 firm. A
copy of the current Partnership Deed dated 149 October, 2003 of
the Applicants is annexed hereto as ANNEXURE A,
D.  Respondent No.l is State of West Bengal, through the Chief
Secretary, Government of West Bengal.

¢, Respondent No.2 is Central Pollution Control Board, through its

Member SBecretary.
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Respondent No.3 is Department of Envirorrment, Governiment of
West Bengal, through its Additional Chiel Secretary.

Resporident No4 is Wesl Bengal Pollution Control Board, service
through its Member Secretary:

Respondent No.5 is the District Magistrate, Birbhum, West Bengal.
Fespondent No® is Block Development Officer, Md. Bagzar

Development Block,; Birbhum..

3. BRIEF FACTS:

The brief facts leading to the filing of the captioned Application are gs

hereunder:

fa.

The Applicants are cartying on business under the name and style
of M/s. Adi Bashi Stone Crusher, and are engaged in the activity of
storic crushing from their unit situated at Village Saparbandhi,
Post CHfice Mokdamnagar, Police Station Md, Bazar, District
Birbhum. The Applicants have been continuously engaged in the
said business for the past thirty years and have at all times duly
complied with and adhered to the rules, regulations, and statutory
requirernents pgoverning such business activities, Copy of the
Registration Certificate necessary for conducting business of stone
crushing, which is valid till 2028, is annexed Hhereto as

ANNEXURE B.

]
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Furthermore, the Applicants have been depositing necossary and

appropriate tax and the same have been collected by the local

Gram Panchayat from time to time. In this regard, a Copy of one of

such receipt issued by the local Gram Panchayat are annexed

hereto as ANNEXURE C.

The business of the Applicants has at-all material times, been
conducted in a fair, trangparent, and bona fide manner, strictly in
compliance with the laws for the time being in force. It is
respectfully submitred that no competent authority has ever raised
any disptte, ohjection or adverse remark with respect to either the
establishinent or the continuation of the Applicants” business, On
the contrary, the Applicants have consistently ensured lawful
operation of their business by securing and maintaining, from time
lo time, all requisite permissions, licenses, approvals, and
ganctions: from: the uppmpﬁatﬁ statutory cand . resulatony
authorities. The Applicant no, 2 wag granted Consent to Establish
by the West Bengal Pollution Control Boasd way back in the year
2005 and time to time issucd certificate of Consent to Operate, In
this regard, a copy of the Consent to Establish dated 7% October,

2005 1% annexed hereto as ANNEXURE D.



1%

their business before the Office of the District Magistrate, Birbhum
.o, Respondent MNo.d herein. The said Office of the District
Magistrate functioned as the delegated authority of the West
Bengal Pollution Control Board ie. Respondent No.4 herein, in
terms of and under the provisions of the Water {Prevention and
Control of Pollution) Act, 1974 and the Air {Prevention and Control of
FPollution} Act, 1981, In discharge of such delegated authority, the
District Magistrate was duly empowered 10 issue the reguisite
certificates and / or consents from time to time. The Applicants, in
faithful adherence to the said statutory scheme, regularly
deposiled the prescribed fees and charges with the Office of the
District Magistrate, Birbhum, towards issusance and / or rénewat
of the requisite Consent to Operate. Thiz consistent complianee on
the part of the Applicants further demonsirates their bona fide
intent and continued adherence to statutory and repulatory

obligations governing their business,

In or about November 2016, numerous numbers of similarhy
situated stone crusher units were taken by surprise upon receipt
of a Notice dated 281 November 2016 issued by the ©Mffice of the
Additional District Magistrate and District Land & Land Reforms

Officer, Birbhum. The said Notice placed its reliance on an Order
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is pertinent o mention Here that the applicants were not served
with the said notice. Tt is pettinent that the applicants have not

received such notice.

Pursuant thereto, the said stone crusher units were directed to
deposit 4 fine of Bs. 1,350,000/ - It is respectiully submitted that
the aforesaid demand was raijsed without affording suech stone
crusher units any. prior upportunity of hearing, and merely on the
bagis of reliance placed upon the said order, notwithstanding the
fact that such stone crusher units were not party to the

proceedings in O.A. No. 44/2015 5z,

The aforesaid stone crusher units were unaware of the proceedings
bearing Original Application No. H4/2015/EZ or of any
procecdings pending before this Hon'ble Tribunial in relation
thereto. A bare perusal of the Order dated 15 November 2016
clearly reveals that such stone crusher units were neither parties
to the said proceedings nor Bound by the directions issued therein,
Upon receipt of the said notice and the consequential demanid
purportedly raised on the strength of the said order, such stone
crusher units promptly challenged the same and inter cilict
contended that they do not fall within the ambit or scope of the

said Order « fior conld any liability or fine be lawtully imposed upon

“them pursuant thereto, The appiicants crave leave from thie
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Hori'ble Tribunal to produce and rely on one of sich Miscellancous

Application at the time of hearing, if nécessary.

In the said MA, such stone crusher units had prayed for
modification of the Order dated 15% November 2016, insofar as
such stonc crusher units were concerned. They have further
prayed for'a declaration that the Order fr;:r_p'a;.-mmt of fine i85 not
applicable on such stone crusher units for the reason mentioned

therein,

A bare perusal of the said MA would further bring out that such
gtone crusher units had specifically brought to the notice of this
Hom'ble Tribunal that the concerned authoritics had duly accepted
the reguisite statutory fees from them towards renewal of the
Consent to Operate. However, despite receipt and retention of such
payments, the authorities failed and neglected to issue the renewal
in faveur of such stone crusher units such stone crusher uniis.
The said omission, being arbitrary and contrary to the settled
principles of fairness and administrative propriety, was raised in

the said MA.

Pursuant thereto, pide an Order dated 11% Ogtober 2017, the said
MA along with the Original Application No. 44/2015/EZ wers

isposed of, by directing the Office of the District Magistrate to

+
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consider the representation of such stone crusher units for
issuance or renewal of the Consent to Operate. A copy of the said
Crder dated 11" October 2017 is annexed hercto a5 ANNEXURE

E.

[n the meantime, as required by the provisions of the Water
{Prevention & Control of Pollution) Act, 1974 and Air {Prevention &%
Contrel of Pollution) Act, 1981, certificate for Consent to Operate
was issued by the West Bengal Pollution Control Board from time
to time, and one of such consent was issued way back on 31#
December, 2015 and thereafter on 191 September, 2020 and 24t
June, 2023 in favour of the Applicant Ne. 2, validating the legality
of the business of the Applicants. Copies of the Certificate and/or
Consent to Operate dated 31% December, 2015, 191 September,
2020 and 240 June; 2022 are collectively annexed hereto as

ANNEXURE F,

A bare perusal of the aforesaid Consent to Operate makes it clear
that the West Bengal Pollution Control Board itself duly recognized
and acknowledged the legality, validity, and bona fide operation of
the Applicants’ business. It is therefore evident that at ne point of
time was there -any wviolation, irregularity, or infraction of the

statutory provisions atiributable to the Applicants in the course of

il"f ﬂ' G\‘ﬂ.';eif business activities, The said Consent to Operate, having been
T

1.11' ¥ issued, remained operative for the period commencing from

T
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December 2015 and continued until February 2027, thereby
fortifying the Applicants’ compliance  with all regulatory
requirements during the relevant period.

In the meantime, a state of uncertainty arose with respect to the
competent authority, insofar as it was unclear whether Responderit
No.2 or Respondent No.5 was vested with jurisdiction to issue or
renew the Consent to Operate. In view thereof, due to lack of clarity
as to the appropriate hody empowered 1o process such
applications, the Applicants were elfectively left remediless, having
nowhere to approach for renewal of the Consent to Operate during

the said period.

Subsequently, by a letter dated 26t May 2023, the Association of
Mine Owners was apprised of an Order dated 0% Jarngary 2023
passed by the West Bengal Polluticni Contial Board. A perusal of
the said Order revealed that the authority earlier delegated to the
Office of the District Magistrate for grant and/or renewal of
Consent to  Operate  stood expressly  withdrawn, thereby
centralizing the power back with the West Bengal Pollution Control
Board, This development clearly substantiates that the earlier
impasse was due to inter-departmental uncertainty and not on
account of any lapse, omission, or default on the part of the

Applicants. A copy of the said order along with the covering letter is
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. A perusal of the aforesaid Order would reveal that earlier, the
office of the District Magistrate was the delegated authority of the
West Bengal Pollution Control Board, having the autherity to
exercise all powers of the West Bengal Pollution Contrel Board.
Howewer, by the aforesaid Order, the West Bengal Pollution
Control Board mandated that Consent to Establish and Consent to
Operate of stone crushers shall thereafter be exclusively dealt by

the West Bengal Pollution Control Board.

p. Accordingly, with effect from 30t May 2023, the West Bengal
Pollution Control Board became the sole and competent authority
obliged to issue and [ or renews the Consént to Operate in favour
of the Applicants. It is respectfully submitted that the Applicants:
had already complicd with and duly discharged all stanutory
formalities, requirementls, and obligations necessary for such
rencwal. No further act or duty remained to be performed on the
patt of the Applicants in relation thereto. In fact, the West Bengal
Pollution Control Board, having accepted the renewal application
along with the requisite statutory fees, was enjoined o process the
same and, in the meantime, expressly advised and | or permitted

<

htﬁ;ﬂpﬂ]i{:antﬂ to continue their husiness operations. The conduct

& Board in accepting the application and fees gives rise to a

g6
g' nate expectation in favour of the Applicants that the renewal



i

wolld be granted in due course, and accordingly, no prejudice
ought o be caused to them on account of administrative delay or

OITISSI00.,

q- On 12t May 2024, the Hindu published a news article *Birbhum -
@ proposed coal mine in West Bengal and the related healih
hazards" cnnwm{n_g the West Bengal Government's proposed
35,000 crore Deocha Pachami Coal Block Mining Project at
Mohammad Bazar, Birbhum District, West Bengal (“said Article”).
It is inter alia stated in the said Article that the Project has been
facing: protests relating o land acquisibon ‘and that the
Government intends (0 commence mining operations at the
Deocha Pachami Coal Block, ‘as it is the largest coal block in the
country, with estimated reserves of approximately 1,198 million
tonnes of coal and 1,400 million cubic metres of basall, spread
over an area of 12,31 =g lon (approximately 3400 acres). The
said Article [urther notes that the Project area comprises around
twelve villages, with a I:rﬁpuiatiﬂn exceeding 21,000, including

members of Scheduled Castes and Scheduled Tribes.

r. In view of the aforesaid, the Hon'ble NGT, New Delhi Bench,
KRY £
ﬁ‘f- inal Applieation No,722/2024 / PB.

1

egistered a suo motu case on the basis of the said Article bearing
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Thereafter, the aforesaid Original Application was transferred by
the New Delhi Benich of this Hon'ble Tribunal wide its Order dated
03.07.2024 1o the Eastern Bench of the Tribunal and the case was

renumbered s Driginal Application No, 154 2024 FEZ.

O 110 Seéptember 2024, this Hon'ble Tribunal constituted a Fact-
Finding Committee comprising the following members: (i Senior
Scientist, West Bengal Pollution Control Board; (i) District
Magistrate, Birbhum, or his representative not below the rank of
Additional Distriet Mapistrate; and ({iiij District Mining Qfficer,
Birbhum, or his representative of senior rank, The Commitice was
directed by this Hon'ble¢ Tribunal to inspect the site in guestion
and submit a comprehensive fact-linding report in relation to the

allegations raised in the Original Application.

On 138 January 2025, the Applicants received a Notice issued by
the Block Land & Land Reforms Officer, Md. Bazar, Birbhum. In
the said Notice, the Applicants were directed to discontinue all
business operations at their stone crushing unit forthwith without
any reason mentioned [herein, The abrupt and arbitrary nature of
the said directive caused the Applicants considerable hardship and

prﬂj'ud:w. particularly in light of their long-standing lawful

X({nducz and prior approvals from: the competent authorities,
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Pursuant thereto, in spite having a valid consent to operate
cerlificate valid till February, 2027, Vide the Impugned Order, the
Office of the District Magistrate, Birbhnm dirécted the Applicants
to discontinue (he operation of their stone crushing unit and
further imposed a penalty of Rs. 1,50,000/=, A copy of the said
Order dated 7R August 2025 issied h}' the Office of the District

Magisirate is annexed hereto as ANNEXURE H.

Hence, the captioned Application,

GROUNDS:
Being apgrieved, the Applicants have filed the present Application inter
alic on the following grounds, which are in alternative and without

prejudice to each other:

The Impugned Order has been passed in a wholly arbitrary and
high-handed tanner, without atfording any opportunity of hearing
te the Applicants which is in complete vialation of the principles of

natural justice,
While' violating the principles of natural Justice, the Respondent

No.5 has impinged upon Applicants” Fundamental Right enshrined

under Article 19{1)(g) of the Constitution of India as it has

%/
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C. A barc perusal of the aforesaid Impugned Order makes it evident

that the same is ex facie bogas since it infer alia wrongly puts
Applicant No.2 under Catepory-l as it is a matter of fact and recoed

that Applicant No.2 would not fall under Category -1,

The veracity of the Applicants’ lawful operations and possession of
requisite consents will be evident from the copies of the Consent
Operate issued by the Respondent No.5 and West Bengal Pollution
Control Board from time to time, which demonstrates continuous

compliance with ‘statuiory and regulatory requirements. The

Impugned Order therclore suffers from a material error of fact and

15 {iable to be st aside.

It appears that an impermissible practice has developed on the
part of the Respondent Nos: 4 and 2, whereby issuance or renewal
of the Consent to Operaté is wrongly withheld, whilst
simualtaneously issuing directions for the closure of stone crushing
units. Such g course of action is arbitrary, procedurally irregular
and contrary to the principles of natural justice, as it places the
Applicants in an untenable position despite their bona fide

compliance with statutory requirements;

of utmost imperiance to note that the Respondent No.5 did

possess any authority or jurisdiction to issue the Impugned
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Order for closure of the Applicants’ unit, as vide Order dated 30
January 2023 jssued by the Respondent Nod, all powers and
functions pmimualy delegated to the Respondent No. 5 (Office of
the District Magistrate) under the Water (Prevention & Control of
Pollution) Act, 1974 and the Air [Prevention & Centrol af Pollution)
Act, 1981, were expressly withdrawn, Consequently, the Impugned
Order suffers from a fundamental legal inﬁrmil}r arnd 18 therelore
null and votd ab initio. The Applicants respectfully submit that any
action taken pursuant to the Impugned Order is consequently
without legal effect and liable to be set aside to prevent manifest

tjustice.

It is respectfully submitied that the Impugned Order fails to cifc or
refer to any specific statutory provision or legal authority under
which the directions for payment of fine and closure of the
Applicants' units were purportedly issued. The absence of any
such legal foundation renders the Impugned Order manifestly
arbitrary, procedurally unsustainable and therefore Hable to be set

aside.

It iz further submitted that the Office of the District Magistrate

neither possesses nor can exercise any authority to direct the

licants to discontinue operations in their §tone crushing tnits,
, e slatutory powers previously delegated to the District
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Magistrate in this regard have, by Order of the West Bengal
Pollution Control Board dated 30% January 2023, been expressly
withdrawn, Any such purported direction is, therefore, wholly

without jurisdiction and unenforceable in law,

Similarly, the Offive of the District Magistrate does not have and
cannal have any authority to impose or direct payment of any fine
upon the Applicants. The power to levy or enforce such monetary
penalties under the Water (Prevention, & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 was
expressly withdrawn from the Office of the District Magistrale
pursuant io the Order dated 30t Jamaary 2023 issued by the West
Bengal Pollution Control Board. Consequently, any direction for
payment of fine issued by the District Magistrate is void ab initio

and liable to be quashed.

The Respondent Authorities are estopped from denying the rights
of the Applicants by reason of (heir own conduct, inasmuch as
they have en one hand accepted consideration lowards renewal of
the Consent to Operate, while on the other hand, unjustiﬁabi}'
withheld such  renewal. This amounts to approbation  and

reprobation, which is impermissible in law. The Impugned Order
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K. The Applicants have at all times complied with and adhered to all
statutery  norms, ent'rir_tm[nenral safepuards and regulatory
requirements prescribed under law, In such circumstances, the
directions contained in the Impugned Ovder are wholly unjust,
arbitrary, and without jurisdiction, as no violation is attributable

te the Applicants,

L. “The Applicants have never operated their unit illegally or in
contravention of law. On the contrary, the Applicants have always
carried on their business -strictly under wvalid consents and
permissions duly granted by the competent authorities. The
Impugned Order has been passed with manifest mala fides and for
extraneous considerations, without any cogent basis or
Jjustification. Such an Order not only violalés the principles of

natural justice but-also amounts to abuse of administrative power.

M. The Office of the District Magistrate seems to have exeércised
powers under Section 33A of the Water (Prevention & Control of
Pollution} Act, 1974 and Seéction 31A of the Air (Prevention &
Control of Pollution] Act, 1981, which cannol be exercised at all by

I.h-'_ﬁmd authorily, ©Only the West Bengal Pollution Control Board

. hR'f’

ority. to exercise such powers. Thus, the Impugned

: to be set aside.
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The Respondent No.4 i.e. West Bengal Pollution Centrol Board has
fatled to discharge its statutory duty to issue or renew the reguisite
Consent to Operate in favour of the Applicants. Despite having
received and appropriated the preseribed statutory fees and
charges from the Applicants, the said Responcdent has arbitrarily
withheld such Consent to Operate. This conduct is not only
mantfestly urjust and arbitrary but also equivalent to abdication
of its statutory obligations. The said Respondent, being a public
authority, is bound by the principles of fairness, reasonableness,
and transparency under Article 14 of the Constitution of India,
and its failure to act accordingly renders the Impugned Order

unsustainable in law.

It is pertinent to note that there has never been any allegation,
much less any finding, that the Applicants have violated the
permissible pollution norms, exceeded statutory parameters, or
otherwise acted in breach of environmental regulations. In the
absence of any contravention or violation, there is no jurisdiction
vested m the Respondents to diréct closure of the units or to
impose any fing or penalty. Any such action without demenstrable
misconduct on the: part of the Applicants is ex focie arbitrary,
L, and violative of the setted law that “where there is no fault,

: o penoiiy”.
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The Applicants have been subjected to penal conseguences despite
there being no fault or default on their part; The Respondent
Authoritics, having themselves failed to issue or renew the
Consent to Operate in a timely and lawhil manner cannot now
ke advantage of their own wrong and proceed 10 penalize Lhe
Applicants. Such conduct squarely falls within the doctrine that no
man can take advantage of his own wrong which is a seltled law

by the Hor'ble Bupreme Court of India,

The conduct and/or steps taken by the Respondent Aathorities
amount to infringement of the rghts of the Applicants as
guaranteed under Articles 14, 19 and 21 of the Constitution of

India.

There are nmumerous stone crushing units operating in the same
vicinity, The rights of all such units have been infringed and/for
viclated by the actions of the Respondent  Authorities. A
substantial gquestion relating to the environment has arisen, iLe.,
as o whether the Respondent Authorities can withheld permission
and/or Consent to Operate, despite there being no violation of any

environmental norms and despite accepting the renewal fees,
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S. The Respondent Authorities, especially the West Bengal Pollution
Control Board, are required to be directed to issue or renew the
Congent fo Operate in favour of the Applicants, with effect from
Nevember 2022 till such time as this Hon'ble Tribunal shall deem
fit -and proper. Till such time such certificate and/or consent 1s
issued, neo coercive step can be taken by the Respondent

Authorities.

T. There has been a clear abdication of duties by the West Bengal
Pollution Control Board, and failure of -dis::harging the duties
under the Water (Prevention & Control of Pollution) Act, 1974 and

Air [Prevention & Control of Pollution) Act, 1981.

The Applicants have not preferred any other application on the self-

same cause of action before any other Court.

The Impugned Order was passed on 79 August 2025 and hence the
‘cause of action for filing the présent. Application arose on 70 August
2025, Thus, the instant application is being filed within the period of
limitation as prescribed under Section 14 of the Na.ticmal Green

Tribunal Act, 2010,




8,

10,

11.

Fi

This Hon'ble Tribunal also has the power and jurisdiction to receive, try

and determine the instant application, as the same falls within the

subject matter prescribed under the said Act.

There is no other alternative or efficacious remedy available to the
Applicants ‘and the reliefs, as prayed for herein, if granted, shall do

complete justice to the Applicants.

The records of the present case ape lying at the offices of the
Respondent Authorities situated within  this Hon'ble ‘Tribunal's
jurisdiction. Hence, this Hon'ble Tribunal has the territorial jurisdiction

to receive, try and determine the instant Application.

There is extreme urgency in the matter as by the Impugnied Order dated
T August 2025, the Office of the District Magistrate has directed the
Applicants to discontinue operation in the units, failing which it has
been threatened that legal action shall be taken against the Applicants,
Thus, in the event immediate Interim Orders are not passed, the
Respondent Authorities shall take coercive mieasures against the
Applicants, and in such an event, the Applicants shall suffer

irreparable loss, injury and préjudice,

The Impugned Order by which the Applicants have been directed to

H'Flyl_‘_rk for necessary comsents [ permission is completely misplaced, as

ants have already applied for renewal and | or jssugnce of
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Consent to Operate, and the same is pending at the Office of the West

Bengal Pollution Control Board:

12, The balanece of convenience and/or inconvenience is entirely in favour
of the Applicants herein as no prejudice whatsoever would be caused to
the Respondents if reliefs prayed for herein are granted, whereas grave
prejudice and irreparable loss would be caused to the Applicants on

account of huge losses if reliefs prayed for herein are not so granted.

13. The instant application is being made hona fide and in the interests of
justice,
LIMITATION
The Applicants declare thar as per the National Green Tribunal Act, 2010,
the captioned Application is well within the prescribed period of limitation,
The cause of action arose upon receipt of the Notice / Order dated T
Aupgust 2025, hence the captionsd Application.
PRAYERS
In view of the aforesaid facts, circumstances and grounds, it is humbly
prayed that this Hon'ble Tribunal be pleased to;
{g) Set aside the Order dated 7% August 2025 passed by the Office of the

District Magistrate, Birbhum;

B} Direct the Office of the District Magistrate, Birbhum to forthwith

X ,——ﬁiﬁidraw' and/or resgind and/or forbear from giving effect and/or any
pRY &
e

D"*- = ot to the Order dated 7 August 2025:
ok




(e}

(d}

Restrain the Respondent Authorities from taking any coercive measures
against the ﬁppiicanla i any manner whatsocver; and

Pass further and/or ether orderfs} and/or directionfs) as this Hon'ble

Tribunal may deermn fit and proper.

INTERIM RELIEFS

In view of the aforesaid facts, circumstances and grounds, it s humbly

praved that pending disposal of the instant Appli{taﬁﬂn, this Hon'ble

Tribunal be pleased to:

(a)

Restrain the Respondent Authorities from giving any effect and/or any

further effect to the Order dated 7% August 2025;

(bl Restrain the Respondent Authorities from taking any coercive measures
against the Applicants in any manner whatsoever, including any step
for recovery of an ameount of Rz 1,50,000/- either on the basis of the
Impugned Order dated 7% August 2025 or otherwise;

{e} Grant ex parte ad ntenim / inferimn reliefs in terms of the aforesaid
prayers {a) and (b); and

(d) Pass further and/or other orderis} and/or direction{s) as this Hon'ble
Tribunal may deem fit and proper.

Mis Adibasi Stane Crusher
b o e PR
Kolkata By the appﬁcarﬁmﬁ
Date:
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN Z0NE BENCH, KOLKATA
(Application under Section 18(1) read with Sections 14 and 15 and under
Section 18{2) of the National Green Tribunal Act, 2010}

ORIGINAL APPLICATION NOY: OF 2025

IN THE MATTER OF:

CHANDU MURML - & ANOTHER — Lai. APPLICANTS
VERSUS

THE 8TATE OF WEST BENGAL & OTHERS o RESPONDENTS

VERIFICATION
[, Chandu Murmu, aged about B0, son of Late Pitha Murmu, residing. at
Village Sagarbandhi, Post Office Mokdamnagar, Police Station Md Bazar,
District Birbhum, Pin 731 216, do hereby wverify that the contents of
paragraph nos. 1 to 11 are true to my knowledge and the rest are my
respectiul submissions before the Hon’ble Tribunal and that | have not

suppressed any material fact.

Identified by Mix Adihasi Stone

- Patner

Advocate Deponent

Flasg/i708 2019
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLEATA
(Application under Section 18(1) read with Sections 14 and 15 and under
Scection 18(2) of the Natienal Green Tribunal Act, 2010)
ORIGINAL APPLICATION NO. OF 2025

IN THE MATTER OF;

CHANDU MURMU & ANOTHER i APPLICANTS
VERSUS
THE STATE OF WEST BENGAL & OTHERS oo RESPONDENTS
AFFIDAVIT

I, Chandu Murmu, aged about 80, son of Late Pitha Murmmnz, t‘es‘id..ing at
Village Sagarbandhi, Post Office Mokdamnagar, Police Station Md Bazar,
District Birbhum, Pin 731 216, do hereby solemnly affirm and state as

followrs:

1. That I am the applicant no. 1 herein and as such [ am well acquainted
with the facts of the case and 1 am duly authorized by the applicant
no.2 to affirm this affidavit.

2, That the facts stated in the instant Original Application are all true to
the best of my knowledge;

[dentified by Solemnly affirme and dectarndg MAfs Aciibiel
A pafors me an idantfio i - {_\ : riihas aﬂm GII.I]IH
Sfer w4 i Sl Madpees
ASRS RUIMAR SEN Patner
ﬂd‘?t}ﬂ‘atﬁ Gty Givil Coun, Kolkats . Deponent
Mty .
Dg/"%[ 4 Amg. No.-13802/18
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in the Thatiel of .,1-,--5<:-n= 1'-"| {J ":?1 !-isr-'rf:ri Hsirdhal Seountal) herein

BEED OF PARTNERSHIP

FHIS Dbl e | Aty “"':Lﬂ.':-hl * ovade o Lis
145 Lt 2003 [Foureen Ootoba Two thouramd three)

BT EEN
tiale Pitha Vinnw aged about 62 vem

T MURMC . Sonat'is
r-.;lr'dng at Vil |~---d;:',9r‘*-.=u.--| P Mokdam pagm, Po.S-Md B
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f WHEREAS the abave Two partner in teaded to etat a Joot Partnership

! Tusiness and other as to avold deputes and mismderstanding mnongs the

i Partners which may be arised in futurs the parties here to off all ahave parts have
i alsn decidadte give inproger form oflow and Lo pul m veiting the termiz and

BT gy capdition acetrding to-whieh the Co- pastnership Business would be caried on

pis I AND NOW THIS TNDENTU RE WITNESS v foblows:-

| That the Name and style of the Finm will be “M/S ADT BASHI STONE CRUSHER™,

Thid The principal place of Business ks Vill -Dagaroandh, P.0- Mokedam nagar,
8 A Bazar; i the Digtriet of Birbhomn, W.E,
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a. Thal the natui-e of buginess-is Manufactoring of Sione Chipe and resallng
Ouarrying of Stons, Mooum Laterite snd sppply Buginess of Ston niaterials
but the finn may engage it sell i solf'in any other Business or industry as the
pattner of the Finn may decided,

4. That the partuership Business may be extendad fo any wiher tme =0 or hme of the
activity 25 ey be mutoglly sgreed upon and all sech et vity will be Govarn by
thie i denture of partnership

®

£ That the partnizrship Business would be deamed bo have beoan commanee an and

M Fonu 14-10-2003{Fourtesn Oeteber Two Thousand Thive)
N RE ¢

“E15 KR SEN
i d NOTARY
| = | Rowa, No 1380314
| 4 | SXPIRY CATE

LT A 311228 ¥
N \/"'/
H’ an Yoo
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That ail the partnar ivest the Capital accarding to their g of the Busness
which will be shown in the booke of accounts and add auy further czpital be
deoimad the partiers may contribate or may raise loans from outsiders on saitable
torms sid from Banks, or W.BF.C us to case may be decided by the partner,

‘That the Books of ccoimts of the partnership fism will be closed on 31° March
‘of every Calendar yoar and fhe Prodi anel Logs a3 certained there on wouid be

shared by the partner hare to-us follew:-
g P Pty whawan R e e
iy 2 Pady e o

Thi the invest capital b the this pamership firm by the partnes will be
nlaced in the Fook of accounts and it may be maintained in the pame of the
partnership Fim.

GO s
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That on seeotibt ac aceounis will be apened in any Schednls Bank to be decided
b thie mﬂwtjmmaﬂ will be operaed by jomtly,

That the fime can borrow money, [rah any person or pereons / bank / Govt,
finameial Tnstitution a8 the pattners may think necezsary for the Business af}

the Lomne of the fism shall be requirsd 10 be sxceuted and signed by all partners
ar through thelr agent by way of power of stornzy daly sppointed on this behalf,

That none of partners bave any linerty 1o pladge, hvpotheoste o sncmber the
prﬂp;mr msets oF Bocks of goads of the firm with ont thn congent m writing

of the ethers,

That in case of death of sny of the partners, the fom 15 net dissolved but it wall be
contimsed by aduitiing the leeal hoir or e or nomminee.of tha deceassd patasr
and the firm shall continue, if the legal heir of nominse of the deceased pariner do
not wat to costinne fie firm, the heis any right Lo takes cpital fomy the firm
aceording mhﬂmm shest,

That the gl parties of this deed of patnership chall e s working partners
and the all the above staled worling partermers are reaponsible for day to-day
business petivitien of the firm and (e workiag partners shail get salary /
Remuneration for thelr Services rendered townrd the fim a3 below:-

W Ry S R 35000 PM

i P Pay e e Re. 35000/~ PN

dows 0ot exceed the lmit Fad
Fluance Act. 1999

That all the above qtﬂtrai m:km p; g also antitied to get mieres
a5 capital upon their respactive v eRig bl o sl thie Firms business
F 12% g that the rate of it ereat 1.;’-1-'“‘-51. 20 o that the rate of
interest nkay be varied or wiivad s dedhled by rking patoer finm o lo
titn = witiiout any wriiten 1l,|;h.*:‘m H-\. agy (e gdd.
naY

et m Tl chaw o dll o RO T _LE _T5 .. —L ET BLogedt- a1 YErET r”

That the pasment of salay / Reniug
Dovn Uiz 40-(b) of Incams FL.a-'. At hmes
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19.

20

21
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That none of pastnen here entitled to imufer Hie ﬁﬂ" g the place of Business
Without the consent of all parties,

Thal soch pariner of the finn shall be freated £ authorized partner of every
Taw Bl activity done by him in the conrection nﬂ.hmﬂuﬂmsﬂdm:h can nat
hmuapa'nrttﬁehmr:mmhy guch aci. _

Thuat the partner shall not be lable for sy persondt debs of abligation of the
partuiet thags of

That the partner anall have equal right and power over the eoityo! and
Monagement of the Businees

Tt if sy dispuie arise for the @iferen) opinien of tha partners the matter
will be gettle by srbrirstion according to INDIAN ARBITRATION ACT,

'_F:h__-ﬂ i all other mater ﬂﬁtﬁpﬂmﬁﬁﬂﬂ}fd I
tﬂﬂﬂ}'ﬂﬁ"lmm of the IHBMP.P.E

&aﬂw wﬁﬁw
mmx WHERE OF THE Phﬂ"r'hmn&ufme Indnamra do here np
e gt o s Sighatere orvthis dete fote mentinned hpvwinrbefme

 Fhand Thum, (Advocate). g
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FORM 11
[ See rule 58(2) ]

Name Of District BI'R.B]IUH

Name OF Block : MOHAMED-BAZAR

Name Of Gram Panchayat : BHARKATA

Trade Registration No: 1212 Trade Registration Date-19-Aug-2025

Traﬁ*mmﬂm Certificate issue No:- 1 Igsue Date; IHWZE

Rgguﬂmunn Certificate issued for the period of: 2025-2026,2026-2027,2027-2028
To cﬁa;unu o 0 IR waf 5 [ RN 8 SO Y. 2 sj k
e (Name of Prop/partner/Director) e

Fu“?ﬁﬂﬂrﬁs 3 o,

VILLAGE - CHANDA PARA - CHANDA MORE g
_EﬂiﬂE STATION - MD BAZAR POST OFFICE - BHAREATA ol
MOUZA - CHANDA-02 DAG - 943 Gra
'_;:PIH*HE_‘: 131216 : ol
| Gram Sansad/ Part No. VIII :

M’Eﬁmﬂﬂn of Trade :STONE CRUSHER

Grﬁﬁi;anchayat acknowladges a sum of Rs. 750 (Rupees Seven Hundred and Fifty Only)

FrdmAﬂIBAEHI STﬂHE CRUSHER ; .
-@: R G o L o it bt oot b ‘ i ﬂf' E--- ] -.-T-:-

A i

GrankX fﬁ,ﬁ certificate shall not absolve the applicant from the xeqmmm&nt of pl’ﬂ.ﬁ.’lﬂm} the
ces to be obtained fl"ﬂm ﬂlﬂ Hpﬂm ﬂ-uthﬂ‘ﬂtﬁ’ h&fﬂ[‘ﬂ actual Hllllu.'..j;u.'._- of

violaton/defauit is noted later is, the centificate shall be liable t-n:rhﬁ

the u'adafﬁmlnﬂﬁaﬁha][ be closed down with immediate effect. S

N.5.; Gram Panchayat has avery right to cancel or revoke or not allowing renswal of ragistration at any time

Héd. Application Docket No. SSNOCECLE12E84264N
bttps:i prdeodh, whogov.in/
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- 41 £ F\ pwne gL — ff}
Typed Copy
03090253 Form- 4 Receipt No. 943
Rule 8(2) and 31{2) Section
Bharkata Gram Panchayat

Receipts of taxes, duthes and fees prescribed by the Gram Panchayat
i Tweo copios of the receipt must be made with-carbon paper on both sides)

1, Mameang Address of the assessor: ADIBAS|I STOME CRUSHER
2. Eecter and amoenCaod money receivec  PANCHAMI, BIRBHLUM

Hoding Mol seailabie)

A Ouarterly........... Syear) Taw on fand ard hiouses for & period . s s nepess
B it . Fesonvehicle registration for the period © e mmmmsmmma FUpHES
[ e T e AR = Fee on health caresendces for The Period @i e e TUPEES

e WALEE 3gant for the period | R T FLpEES
B e DIEHE agent for thesperiod 1 e TUPEEY
Fr diasiuiivsiaiisies Cleaning apent-for the perod - am AT e s o e T L
G. .2025/2026....... Fees on business registration for the period : ... 1 000/~ rupees
S e S e T Toll or road tax on passengers, wehicles,

animals or cargo in the transport system operated by the Gram
Panchayat or urter the Panchayat for o period

............................... e FAREES
I, Feeson use of crematorivm S = TIPEES
] Lo T T PO Ll Feean registration of & Shallow or Desp-

Tubewell for & period of tire | i i s DD A
K. Fees on goods produted in Villages and sobd in villoge markets 2 oo FUPEES
b eiraidsiel ands Fees on any advertisermant displayed, intended

for public display for a penod of time - i rEpees
M. Section 47 states that the fines payvable under the Bye-laws 85 & s o JUpeEs
M. Dtherss i Tupees

Tota!l 11 1,000 7 rUPEEs

One Thousand Rupees Only

Sd/-
03.05.2025
[Signed with date)
Gram Panchayat Secretary,/Tax Colfector
Hote : 1. Mo member of the panchayat can be ghven the responsibifty of this work.

2 Ifa payment is made by draft or check, the check number and date must be written
miad fo tha amaunt.
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WEST BENGAL POLLUTION CONTROL BOARD

- ' Faribesh Bhawsn
10A, Block-LA, Sector-Ii]
Salt Lake City. Kolkata - 700 008

From:
Member Secretary,

B—

w: oo lidma L BENGAL

Reft  Your lptiy

T o B ksl 1 0

this is to jaform }I:}u ﬂm this Beard hereby _-'4:' s T ' {HDC;: froan the emvironmental Jrim nﬂhe
above subject w the folbowing conditions and special mmhlmns anmeRed,

I The quality of sewage and rrade effluent w3 be discharged from ym:rfa:{ujrﬂml!
prescribed in 1S ; 2490(priy of 19749 andfor jis sibsequen: annencment and Envi

Z Huumhdemmmmmrweﬁlmmmthemh”mﬂmmmmﬂ
quatity of the eifluent sutisfies the standands mentioned above: ‘

permissible Himits as-
ection) Riles 1986

3 ¥iii shal] hiave to apply to-this Board for 5% consent t0 Operald wnd dimmr]g& ﬂﬂp:
W the provisions of the water (Prevention & Control uqu:EluumnA::t lg?d' M
discharged by you without prior consent of this Board; ,a - !

} L
4 Al emission from your fnctory shail conform wo the standards as Iaidduwn £3f

5, M0 emission shall be permitisd Withont mrice sl Cims o
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; 1 You shull comply with _
: K gy Waler {Prevention and Conirol of Pollution) Cess Act, 1977, if applicable.
fe () Wister (Prevention and Comtrob of Pollution) Cess Act, 1974, il applicable,
Ltk Environment (Protection) Aet, 1986
{iv) Enviconment (Frotection) Ruoles, 1986
{v)  Hazardous Wastes (Management and Handling) Rules, 199 and Amended Roles, 2000,
(wi} Manufacrure, Storage and Triport of Hazsrdous Chemicals Rules, 1029 and Amended Rules, 2000.
{vii)  Manufacture, Use, Import, and Storage and Hazardobs Micrd - Owganisms, Genetically Enginesred
 Daganisms of Cell Rubes, 1989, .
{vili}y The Public Liability Insurance Act, 199 and Amended Act, 1992,
{ix)  The Public Liahility Insurance Roles, 1991 and Amended Rules 1993,
) Biomedical Wastes (Managemen d& Handling) Rules, 1998, and Awmiended Rules 2000 if applicabc.
{xl) Regyebed Plastics Mamafsciure and Usage Rules 1998, i applictble and
{xii} Ozone Depleting Substances {Regulation & Conirol) Rules, 3000, if applicabla

8. You will have to abide by any olher sfipulations ns may be prescribed by any authority { lneal bodies/
Governmenl Depanments eic,

SPECIAL CONDMTION:
Process to be carried out in ¢los

i gaam 3R adeduake AChES e

. - .-.. E ¥ I.H]m / _-__* b h H
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Ordors of thie Telka nal =i ]
Daba B Remarks
fhem Mo, X ey
£l I .
::nmh' These MAs arising out of DA 44/2015/62 are

taken up together for disposal since similar quections
are invalved,

As already observed in our order dated #7.7.2017
it had been made abundantly clear after a detail
hearing that the only question that remained to be
decided in these matters was as to whether the
applicants would be held liable to pay penalty In terms
of our order passed in OA 41/2015/E7 and that as it
was an admitted position that the applicants had been

operating their stone crusher units without consents to

operate even before they were granted such consent,
there could be no doubt that they were liable to pay
. penalty.of Rs. 1.5 lakh as thiey fell under category |, ie.,
those who did not have any consent to'operate at any
point of time at all.

Teday, Mr. Amber Mukherjee, Id. advocate for the
(applicants in the Mas submits that he would not press
the MAs and would comply with the findings of the
Tribunal but only prays that the District Magistrate be
directed to consider their cases based an the
documents, which had been scught for under the R
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Act, 2005, with regard to which reply dated 21.8.2017
had Been sent to the applicants by the Dy. Magistrate &
Oy. Collector and SPI0, Sadar, Suri, Birbhurn district.
Notwithstanding the established fact that the
applicants are lable to pay the penalty, we direct the
District Magistrate, Blrbhum te consider the pleas
expressed by the applicants in these Mas before finally

L ]

directing them to pay the penalty as per our directions.
This shall be done within a month frons hence,

The letter produced before us by Mr. Majurndar
be taken on record and marked with letter A for
identification.

For the reasons stated above, In our -opinion,
nothing further would rermain for our detenmination in
these cases and accordingly the MAs stand disposed of,
0.4, 44/2015/€2 :

For the same reasons alluded to above, tha A

also stahds disposed of.
Mo orderas to costs.

1

B L L A T T 5 T AT A

Justice 5.P.Wangdi, It
NA0-3017

Frof, (Or. ) P, C-Mishra, EM
11-15-200 7
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WEST BENGAL POLLUTION CONTROL BOARD

*Partlesh Bhawdan’,
Bidg. No. - 104, Block - LA, Secror-1I1,
Fale Loke City, Kolkata - TO0 098

Ciomsent Detier Mamber @ . inemssmmmsiog

Memo Number : 1.&'6:2.{?'92({5

Consent to Operate
wnicher

Dhate _3.1}'2}/(f

Seclion 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Adr I]‘mwnihn amd Control of Pellution) Act, 1981

industrial urit, in acmr;ﬂ:nmwrﬂmmemdmm -= gt CRR AHT A iehure 1o this consent letier provided on any day af
any inslance the goantity and quality of Hguid discharge and paseous emission shall not exceed the: permissible limit as
specified in the Table | & 1T of this consent letter and in the Envirenmental (Frotection) Act, 1986,

Breach of ihe conditions and / or fadlure to comply with the directions as set pul in the Annexure shall fender the
applicant liable for prosccution under e provisions of the Water {Prevention and Contrel of Pollution) At 1974 and Air

(Prevention and Control of Poliution) Act, 1981

The State Board reserve the right to revoke, withdraw or make any reasonable varsation / change / alter the conditions
of this consent letler giving one month's notice fo the applicant.
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Papge 02 of D&

ANNEXURE
Conseinta . Mﬁj *-EJ 'ﬂ-MM ;}}%Lmﬁfﬂm
far s Uit &L, "!.-:'h'"{!- gaﬁm&mﬁ{z F 2 ‘{?'"{'i" ﬂ"ldh.-l:a_- i:*f”'—"’-m

Thwp ol Ft’a‘f ho HAEI S - f""‘.‘.'a.r" 5‘@1#1 5;'--'5{_ ﬂi}’ém"’“" N

Condifions :
1. This Consent i3 valid for the manofacwre of .—

81, No. Name of major products and by- prodiwects Cuantiyy manufaciimed per month

i Slona CAides 25 000 cfd e,

2
03

02. The Applicani shall remain g
01, Dady discharge of induserial liquidWiee _
4.  Dadly discharge of domastic guid efﬂue shail

05, Dafy discharge of mixed [tadisirsal & domestic) Liquid efflosni shall not exceed .. e vsses e KR
06, The Appdicaad shall discharge liquid e Muent tc-—g':? MF”’f fplace of dischargs)
WVBPURA v ocor v s o emmms e cmme s e cmememmem o s ooletsfoutfalls.

07. T being into any altered or new owrletiourfall er to change the place of discharge, the Applicant shall have @
inform the Board and obiain priar permission of ihe Board in this affect,

08. The Applicant shall pravide comprehensive facility for treatient of industriol Tquid waste and domestic liquid
waste (stwage, sillage and liquid effluen generated from cantern), and operare and maintai the same continuaosly
20 that the quality of finzl affloem conlarms w the Staadurd 85 given in Tabie-1in page 073,

X x

Sr-Hny. Engr/Envy. Enpridfast By, Engr.)
Sub- [l Oficar
Saaai, Suri, Brbhurn

Conlinued.....
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Consent 1o ... NS MMSM &
s unitar Yl m. S0 A ban e, L0 . Bhamcnd, Movys - hamds..,

3L 0z, Plot re 443, PS- M0 Bopen, Dist-Birkden
Table-1
Dmtlet | Nature of | Parameters Standard Fregueney
Mo effluent of efMuent
sempling
T | [ datoual | pH Between: & -6 72 9.0
2 ; Total Suspended Solids Notwesceed:  jop mg/l.
Tiochemical Oxygen Demand (Jdayat 21°0) | Nod inexcesd ¢ mgl.
Chemical Onygen Demand Nottoexceed :  18C mg/l. ==
Odl & Cireage Mo g0 exeeed ; FO mgll.

09. “The Applicant falls in the .cocr o el AR e

and Control of Pollution) Cess Aeg i
provisions of the said Act and Rules miheroi e
10. Daily water consumption for the following purposes should not exceed
& Industrial cooling, spraying in mine pits and boiler feed Waler  —3 .uosons 5:8...... KL
(Water used for gardening should be included in this category of use) 4.0
* Domestic purpose o g A o KL
® Processing wherely water gets polluted and the pollutants
wre easily biodegradable o T T— TR KL
® Processing whereby water gets polluted and the pollutants a4
are nol easily biodegradable o A s s L

The Applicant shall regularly submit to the Board the Returns of Water Consumption in the prescribed form and

pay the Cess as specified undﬁ!g}tfﬁﬁ(rjh said Act.

JEnv. EngrrAsstEnv Engr.)
e

Sadar, Sur, Brbhum
Continuesk. ...
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1. TheAppiicant shall install suitable device for measaring the volume of walér consumed for different purposss as mentioned

above giving cornect resalt wihe silisfiction of the Sare Boand

12, Al the stacks connected to various sources of emissions must be designated by numbers suchas 8- 1, 82, 8-3, ete., and this

ranst be paintedfidisplayed to Ficiliate sdenti fication,

13, The Applicart stall install comprehensive conirel system mi_sting'ﬂfpulmim coairol equipment a5 is warranted with
reference to geneniion of air emissions and operate and maintain the same continuousiy 50 25 (0 achieve the level of
poflutants of the Stardard as given in Tabbe-1T below |

Table - 11

Mo,

Stack
height
Froam
G,
{im mais, )|

Biack attnched

i (sonrges amd

control systen,

if any} ;

§-1

5-2

trations of parameters not to exceed

of emission

55

5-6

58

59

5-10
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L. The Appiicane shall provide ports in the stack(s) and other necessary permaneat facilities such as ladkder, platform, ete. for
rronitoringfsampling the air emissions and the same shall be made aviilable for inspeetion and vse by the St Bord s
stall as well as Seate Board '« anthorized agencies,

5.  The Applicant shall cheerve the following fuel conswmplion pattern 1=

5L Mo, Type of fuel Cuantily consumed per day Foel burning operation where the fusl iz nsed

&R |B&|2

l6.  The Applicanr shall matntmn it , ST
below !

Type of waste.

S T gl b 2

7. The Applicant shall take adSqsteseiEires for contf¥aknoisefevels from (LW brees within the premises within

ther dirmit miven belmw .M

¥ order, and operate efficiently for control

18, The Applicant shall a0 all umes
niabirants and to achieve compliance with

of potlution from all Sourees 50 48 Hot AN
the wrrns sod conditions of the consent. R, | B

19 The Applicass shall hring about ot least 33% of the available open fand ander the preen coverage/plantation.

. The Appiicans shall provide for an alierate eleelric power source sufficient to operate all pollution conteed factlities
tnstilied by the Apglicant to meintain compliance with the terms and conditions of the consent. In absence of such an
nitepnate eleciric power source, the Appiicant shall stop, reduce or otherwise control production 1o abide by the terms
and conditions of the Consent vegarding pollutton level,

2L The Applicent shall install a separate enenzy meter showing the consumption of cocrgy for operation of pollution control
devires,

22, The Applicenr shall ensust that fugitive emissions: from the activity are controlled so as 6o maintain cléan and safe
environment in and arpusd e [ i ’

3 The Applicans shall ppesidt deaig g fvshian for conveying industrial and domestic g

| ad Exae 11803, =4 | (Member Secrctary/Chiel EngrsSr. Bnv. Enke/Emv—Fg fAss. Env, Enar)
LR R O » Sub-Divsional Officet
L T i * Sadar, Sun, Birbhum

Continued. ..
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Gt :f"f ﬂ—v&/&@t STone. C/ Wr}h{wr_

fo its umt af .
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BL Mo, 02, Plot 1993, LS - M3 Beian, b;ﬁf‘—&wéz{wﬁ

2f,

21

Zh.

20

3,

3L

Xl

34,

35

d6,

............................................................................................................................... Nt ey,

The Applicent dhall maiafain a separaie register showing consemption of chemicils used in polhution conlrel systems,

The Applicanr Bhall ger the samples of Faxardous wastew/Teachates analysed sb least oncs I o i
from: the Jaboratory recogmised of the West Beogal Polluticn Conired Board amd ensure that they conform to the Imut:,
stipudated. Tes! reports shall be sent 1o the Board.

The Applicans shall provide adequate and sale facility for colbection of afr, wasts witer and solid waste samples by the Siaie
Roard"s staff as well as Sfare Board s authorized aaencics.

Thee Appiicanr shail sabimin tothe Shrre Boerd by the 30th September of every vear the Envitonmenial Statemear Repor for
the linancial year ending 3150 March of the curren ;.r-:ar ir P pres-crlcbed Fony (Fowm - W) as required under the provigions
of ;e 14 of the Emvronment {Protect on ) SecimdAmbmding

The Hp;:l!':m.rd shall allow the 'E!Ifﬁmra of the State .E-mrd Lo enber inds lhl: u.pglmm:l: 5 premises ot any reasonable Hme

insprect the pollution control 5 HABIEAR i i nrdevicesi ::n:nm::tn:ru with pravention & control
of pollution, .y

The Appiicent shall m&mtmnw Ea&rﬁ rné \*MLM‘H be made available to Oficers: &
employees of the Share Rg 3 £ B, - ndivecfionoeabservation ag is deemed pecessary

i T s e Ly s Sl o B Sl S T R e A

The Applicant shall furriSetadlies R T ifopagionin® lzﬁrﬂds of discharge, place of

TheAggficanr shall mainiE
and operstion of the 2 el
industry.

The Agplicant shall have to mafEEE

The Applicant shall intimate to the Streoe i
of gny poisonoes, noxious or pollatants tn e Aot L wodFs
hoddyireceiving system or (o aimosphere OWinE 1o a:‘cldv:u! :rrul:h::' unforesecn incident/event Jmlnd:ng natural disasier, Thﬂ

Applicant Shall (i) take all steps sdequate to provent such acoident discharge/release of poisonous, noxkos or polletants and
g Mt thetr comseguences 1o persons ansd the ey ironment, (itk provide o the persens working o the site with the infenma-
tion, training and eqoipmeant :u:{gluliﬁg aniidides necessary o oensone - their safety snd miticnte the accidenial release of
pod sonos, noxios or pollufants to the covircement,

The Applicant shall make an applicant b the Seare Boerd in the prescribed form For renewal of the consent at least 60 {sixiy)
days before the date of cxpity of this Consent.

The Applicam shall not make any alternation/modi icaticn/expansion in the existing manufacturing process and squipment
as well as the potluion control sysdem withoot prive-approval of the Board,

The Apphicant sball comply with the ceaditions as laid down in the Meamilactiure, Storage and Tmport of Hazardous Chermi-
cals Rules, 1989 and Haz&:ﬂ{m LTI Mﬂﬁlgrnwul& Handling) Bales, 989,

al Condit b g gl ol
% it : ."'-ir'_ ;.?'f.u'-ﬁ,.:' [Tl
‘J}m WA ki Py /) 58
T B o ] "tu Mrﬁmfﬂuef?‘marm Eirww. Frﬁrﬂ mv. Engr. /st Eov, Eogr)
;m"ﬁ..;%-f-fp = <ty B/ ub-Divsronat DOfficer
W c‘ '?'-?ﬂ'/* SHEEI S, Birbhum
-] it
.- 1""-._... ! h
d
. Wy l'"&\,y
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WEST BENGAL POLLUTION CONTROL BOARD
"Paribesh Blhovwan®
Bl ﬂj-a. - I, Block « LA, Sector-IT
Sm‘: Lake City, Kolkata-700 008

Consent Lefter Omber - e cerers

Memo Mamber : !'{5‘{!5 pate: 1999 2020

Consent to Operate

onder

Section 23 & 26 of the Water (Prevention and Control of Pollutlen) Act, 1974 and
Section 21 of the Akr [I‘r—evcntlun and Control of Pollution) Act, 1981

The West Bengal Pollution Control Br;ard {h-s.rcmaﬂa* rei‘r:a-redf tl:r as Sm-: Board) unsder the provisions of Section 25 &
26 o the Water (Prevention and Control of Pollation) Act, 1974, sz amended aud ‘;.e:n.:m 21 of the Air (Preveation and Control

af FnEl:.u:lun] Act, 1931 as nmended and Hﬂh%%!ﬁg@uﬂm liraby prants its consent o ;

0 FP’L’? Hﬂxﬁ ﬁ&,n,&%‘éﬂ-u“wwu“ (e ek {hﬂ-ﬂh‘-ﬂﬂfﬁfgﬂ- officeHead OfieeCiey Office}
(hereinafter sefermed o as App:..:antﬁm |ts"'ﬂ’F|th | i :

02 ‘””Emmlﬁﬁ,@,..:ﬁ.'j[.'.f.fjf;'__f ..... IR e

for & period from Hﬂtﬂjﬂv LﬂL ..... ; ,,:H v, _
to opérite the industrial unit and to dm@mhﬂﬁgﬂ]@

trial unit, in accordance with the conditions a3 i i the Anm it 0 this consent letier provided on amy day At any
instamice ﬂ1= tﬁﬂn!lt!!l'ﬂﬂﬂqlﬂh‘-}f of liquid discharg@and gos E'Mﬁf'm shall not exceed the permissible limitas specified in
the Table I & 11 of this consent letter and in the Environmendal (Protection) Act, 1986, )

Breach of the condilions and / o Failure to comply with: the directions as set out in the Annerure shall render the:
applicant liable for prosecution under the provisions-of the Water (Prevention and Control of Pollution) Act, 1974 and Ajr
{ Prevention amd Control of Polhution) Act, 1981,

The State Board reserve the right to revoke, withdraw or make any reasonghle vaviation / change ! after the conditions of
this consent letier giving one month’s notice to the applicant,

RS i s
@9‘5 20
& Ok .r:uﬂ'Eﬂ’. I, A .

EwiC £ o Engimsed A
Pt B Tk v MW

L s mllmﬁﬂﬁuf the State Boasd

(Member Sccretany/Chief Engr/ 51 Env. Engr. / Env. Engr. { Azst, Fnv. Eagr.)
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ANNEXURE

i .HI&MMEW ..... Propr- Wond| AL Lo s

............................ B rr R R A E e

CTLND- 00 qutm %:-:-} P.L-Hn Danake *It}u,% Db

Conditions ;
o1, This Consent is valid for the manufacture of :-
;
51, Mo, Mame of major products and by-products Cruantity manefachured per month

ot Store chips - 35600 04

02 IR S ST

(3

(et

(15

L7

7

08

(%

10

11

12
D2 The Applicant shall remain respon P qualiky o
03. Daily discharge of industrial liquid effluent shall  nobekeet "Ea“-i" KL
04, Daily discharge of domestic liquid effuent shall not exceed ... D58 o Kl
3.

a7,

Daily discharge of mixed (industrial & domestic) Hguid -ﬂfﬂuﬂnt shall mol exeeed ..o ioeeceiesseamrsamenenrne L,

The Applicani shall discharge liquid effluent o % sz ~.[place of discharge)
13T 1T, UUOUPRPOLS: ;. :mﬂﬂs f ::utfﬂllﬂ

T bring intoany allered or new putletontfall or to change the place of discharge, the App]:-:antshallhmrem‘mﬂmn
the Board and obtain prior permission of the Board in this effct.

The Applicant shall provide comprebensive Tacility for treatment of indusirial Haguid waste and domestic liquid
waste (sewnge, sullage and liquid effluent genirated from ganteen), and apiTite pd maintain the same
«f as given in Table-l in page 03,

! "l‘ i
b i 1 -
oy Waleo 110
" Becre Sr. E Hngr. / Asst. Bnv. Engr)
[¥[rai” G
| " p
11 # W i1 1-"“ Sl DM e e e L Contimued..
= L] Fk T Tl - u ;
-J.f w P j y 1
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(3)
Cansent to mls. Ad b QMCMJPW*W L

i ¥ mfﬂ}’ﬂ%%m‘ q %3.: Pﬁ‘ hﬂ"ﬂ&ﬂ?ﬂ?ﬂ:’ﬁt’ f}*\rv{!hm- .......................... T C—

Tabrle-1

Frequeney
Outlet | Nature of FParametery Standard of effluent
Mo, effluent sampling

1 IE o | pH Beiween: 66 - O

o Total Suspended Solids Mot to exeeed | [0 mgfl
- Biochemical Cogygen Demand (Sday st 277C) | Mol to excesd © 30 g,

Chemical Gxygen Demand ot foexeced : G510 mpf.

il & Girease: : Wetto exceed 1 |01 mg/l,

Y-l ia i
£ g '-'f g f | [ I
o - L . ol =

T e, e A P LT L T
R R LT, U e e FT P
. i 2

iE-'.':'.:I:- A

T |

L T AT Category of the Water (Prevention

09.  The Applicins Falls in the ..o s .
; ﬂmremidl:r and the Applicant shall comply with the

and Control of Pollution) Cess A 17

i . Erae
G| ""::'-ﬁ'j.;. '!-l'::‘c"::.‘i'

10, Dy water consumpdion far the following parposes aﬁ::-ihidﬁﬁm exceed -

® Indusirial coolinig, spraying in mine pits and boiler feed water . S0 g
(Water used for gardening should be included in this category of wse) '

~ ® Domestic purpose o T ai’ﬂ}t;l_..

& Processing whereby water gets potluted and the pollutanis
are easily biodegradable = Y VN ORI -] o

® Processing wherehy water pets polluted and the pollutants
A0S oL Em‘l:fr hﬂdﬂm&&mﬂ : = L e e e uIEr

ﬂmﬂpph’mm
the Cess as s

- ":I ; s
-3 iy -y e Continued......



Consentto M £, Addogid .
fior its unit at ”i!i& aeAachd 10~ kakod ;Hm’qngb'ﬂﬂ—n

PPebnn G4 Pds Ml Baoarc. Aak. Cralebum .

11, The Applicanmt shall install suitable deviee for measuring the volume of water consumed for different purposes as
mentioncd above piving correct result to the satisfaction of the State Board,

12, Al ke stacks connected to various sources of missions must be desipnated by numbers suchas 8-1, 52, 8-3, efe.,
and this st be painted/displayed o faciliate identification.

11, The Applicont shail insiall comprehensive control system consisting of pollution cantrol equipment as i warranted
with reference to generation of air emissions and operate and maintain the same contineously so'as to achieve the
level of pollutants of the Standard a5 given in Table-11 below :

Stack | Stack | Stackatinched | Yokane Velocily | Coneentrations of parameters not (o exceed | Frequency
No. | meight | Ao{sourcesand |  Now'thw | efgas Lo of ernission
friom comirid sysem. i Eﬂa[ﬁ‘i‘ £l i sampli, |

Gl i amy i o 8PM: | £SO

{in mis.) Cmyisee | [emgim?) ] ()

3

e

8-2 )

5-3

5-4

8-3

5-6 “‘“\

S-10

i

Vi

o
(Member SeeretaryChich --1 :.-'Sr Euiﬁ.ﬁ Fi.f.ﬁ;?i ﬁ / @J"AE‘HI. Env Eugr.)
TR R e :

Tk ST e LML Contimed. .,




Consent to Hl?’a.& T A

for

L.

L5,

- ol
{37
! stone cusher, Prop- Worg AL Rews

§f5-unit Mm‘ﬂ" 5 A

Pk e aaz M Mdﬁ&&m:a%%; .........................................................................

The dpplicant shall provide ports in the stack{s) and other necessary permanint facilities such as ladder, platform,
ete. Bir monitoring/sanipling the sir emissions and (he same shall be miade available for inspection and use by the
Siate Board ks stafl as well as State Board ¥ authorised agencies.

The Applicant shall observe the following fuel consumplion pattern :-

SL No Type ol Tuel Cantity consumed per day | Fuel burning operation where the fuel is used

i

Ve

2

03

4 o A
05 '

1.

The Applicant shall maintain: ‘the gm-tm:n::n atid HEEEETHE:HL’:IISFH}E-HI of non-hazardows solid waste as specified
below -

Type of waste . gg;._qt‘;_t;!' ! Treatment Disposal

17,

19.
20.

2L

22,

23

=

Stove Duaks | iﬂ;&&.c&b mﬁﬁg@g ‘fbwmwim#m

The ,-'!"I_':l]:?.l".ri‘."ﬂﬁ‘; shall take ddeguate iiicasures ibrmmul of fipise fevels from its own sources within the premises
within the Tl given Below :-

Fime 1 7 Limitin dB(A) Ly,
By 'ﬁm(ﬂﬁ'm.'tﬁ.ﬂ?ﬂmﬂ'z o (s .=.-. . e
Night Time (09 pan. 1o ﬂﬁ&lﬂ '.i B 5 aL-

The Applicoar shall at all timeg maintajmﬁm;l Mﬁwﬁpng proper working order, and operate efficicntly for
control of pollution from all seurees so At not ol gause nuisance (o surrounding areas/inhabitants and to achisve

compliance with the terms and conditions of the consent.
The Applican: shall bring about at least 33% of the available open land under the green coverage / plantation,

The Applicant shall provide for an alternans electric power source sufficient (o operaie all poliution conirol facilities
installed by the Applicans to maintain compliznce with the terms and conditions of the consent, In absenice of such
an alternate eléctric power sourca, the Applicant shall stop, reduce or otherwise control production to abide by the
terins and conditions of the Consent regarding pollution level,

The Applicant shall install a separate energy meter showing the consumption of energy for aperation of pollution
control devices.

The Applican: shall ensure that fugitive emissions from the activity'are controlled so as to maintin clean and safe
ervironment inand arosmd the factory premises,

The Applicant shall providg: 'naga system for conveying industrial and dpmestie lquid waste, Storm-water deatn

shall be kept se ge system meant for industrial and @hmestio liquid waste
e/ aSiS KR SEN QL - % {9
a F:E'I"T.l Ry ..A" {Member ScoretaryChicf *Env. En;l..l’ L%??ﬁﬁs{"'l:m Engr.)

lz Megd, Mo 1HEI2TE ]l'!
|.R o | ExeiAY YATE * _ gl

39 1728
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Cansent tﬂ'H. ].5 oLy
for its unit ot MaAL - 5

- L'q- -
(6]

3 &}Mcsuvz?m Fvob- Hanad ﬁrﬂfi;ﬂl‘f:’-}’-

T M u::ﬂ

24,

25,

26,

27

28,

B

ELI

E1 8

32.

33,

4.

35.

36

ﬁﬁhﬁnﬁl{@fpﬁiﬁ‘nns

Th .dpp.l'r‘r_r.—m shall niaintain a separate regisfﬂ' showing consumption of chemicals uzed in pollution contral sys-
1ems,

The Applicant shall get the samples of hazardous wastes/leachates analysed at least once in .,
from the laboratory recognised of the West Bengal Pollution Control Board and ensure that !hey ‘conform to the
limits stipulated. Test reports shall be sent to the Board.

The doplicant shall provide adequate and safe facility for collection of air, waste water and solid waste samples by
the State Board s stalf as well as State Board s aufhnnsmﬁ agum::cﬁ

The Applicant shall submmit to the Share” Bomrd by the 3l September of every year the Environmental Statement
R.epmr for the financial year ending 31st March of the current year in the presenibed form (Form -V as required
wnder the provisions of rule 14 of the. Ea:r'l.myngmb Frotection ffmmnd Amendiment] rules, 1992

The Applicant shall allow the Officers of the Shade Bagrd to enter into the applicant’s premises at any reasonatne
time to inspect the pollution confral systems as well asxmu-nlfunng.md ‘measming devices in connection with
prevention & control of pollution, \

The Applicant shall maintain an Iﬂsphctim:rﬁmk*m mhmmwmmEmwhish shall be made available to QOfficers
& employees of the Siate Board for inspection, review and 10 write.down any direction or observation as is deemed
necessary during the inspection from time to fme.

b

place of discharga of liquid: Efﬂugmw Ll

The Applicant shall maintan el ’t¢ nﬂﬁ&?éfmnlﬂf;&ﬁ@wjﬁedmﬁmm arnong his saff for proper main-
tenance and operation of the 2 Ltrvaﬁmn; &Eﬂ o EMission E:s.‘rmimf devices and for overall envirommnent
management of the industry, ;

The Application shall farnish o the Srae Q‘%rd all m.ﬁ:rnnauw,m J'C-!-Fgl:l of quatity, guantity, rate of discharge,

The Applicant shall have (o miake reg:s&aﬁgn ‘ﬁﬂ‘l}iﬁun@gﬂwm if any, with Central Ground Water Author-
ity

The: dpplicant shall intimate to the State Board immediasely of any oceurrence or apprehension of ocourenee of
dizcharge of any poisonous, noxious or pollutants in excess of quality as well as qualily as mentioned earlier to-any
receiving water body/receiving system of to atmosphers owing to accident or other unforeseen incident/event in-
cluding natural disaster. The dpplicant Shall {1} take all steps adequate to prevent such accident discharge/release of
peissnous, noxious or pollutants and to limit their consequences 1o persons and the environment, (if) provide to the
persons working on the site with the imformation, fraining and eguipment including antidotes necessary to ensurs
their safety and mitigate the actidental refease of poisonous noxious or pollutants 1o the environment.

The dpplicant shall make an application to the Stafe Board in the prescribed form for renewal of the consent at least
&0 (3ixty) days before the date of expiry of this Consent.

The Appdicam shall not make any alternation/modification/expansion in the existing W g5 and
equipment a2 well as the pollution control system without prior approval of the Eum&- ;

1M1Eﬂ.ﬂ
NOTARY

Regd, Mo 13802118 ) o
A EXPYRY,DATE o
i ,;-;HJF S &5 28 *

(Member Se:ruh.r:.u"l"h-tf Engr, g, ¢ G ngr FAsSL -ﬁﬁ
; FoE R i
Sl ﬂn o M

The Applicand shall comply with the conditions as laid diwn in the Manutacture, St
Chemicals Bules, 198% and Hazardous Wastes (Management & | landiﬁ_] Rules, |

d
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WEST BENGAL POLLUTION CONTROL BOARD.,

'Paribesh Bhawan', Bidg. No. 104, Block — LA, Sector I, Eldhannﬂgar Kolkata - 700 *T'- .

.....

umﬁnm‘mq"‘fﬁfﬁ-“ . mm‘%:&ﬁ’“ . i

Consent to Operate under Seclion 25 & 26of the Water " (Prevention and Contral of Pollution) Act, 1874,
5 and-Sectan 27 of the Alr {Pﬁumﬁm amd Control of Pollution) Act, 1951,
The West Earrgai.F’mleun Cantrod Board {hgmlmﬂer referred Lo as State Board) ender the provisions of
Section 25 & 26 of the Water (Preventien and Control of Pollution) Act, 1974 as amended and Saclion 21 uftha
Air {F'fhﬂﬂhﬂnﬂﬁd control of Pollution) Act, '19-5-1 mamamd-ad and Hules and Orders made thereunder hersby

grants ds ﬂn:ﬁgﬁt‘ln

M. Pm&%mﬁmﬂc&&‘m;ﬂg Pond. gl B gt
(hereinagtler refered 1o as Applicant) for its Lnit foeated at %—W&« B %m HM—M

Ttan- 02, Bl oo 442, Pis= Mds Arinkhay
;ﬂaradmm;arm&mﬂnwaﬂuﬁgww

rstrial unit and to dischange liquid

- efflaent and o emit gaseous Elfﬁl.IF."I'Il fr_nm IF‘I'E mmmeﬁ.ﬂm'u:l ﬁitlxa H}ﬁﬂ-ﬂ:ﬁiﬁl unit in accordance with fhecondi-
lions as mestioned below: provided -r:un Eﬂr day' ahavny hﬁtﬂﬂﬁ& I|'I-E.' qwanﬂl'_gr and quakty of dgusd dischame and
gasemamusamus;mlrmt i ] ; bl i St P e ahtagand as specified in the

Breach o the conditif AT 9y TR e R T owe shall render the -
applicant fiabe for prosecutiGngrds WEion: ' el T s R hition) Act, 1974
and Alr {Prevention and Corihi G8Pg .
The State Boand (e & rake any Teasonable varadonichange/siter the
mrrdh[uns of this consel 5 O IGE [0 1 ¢ ikl r L
Conditions :
01, This' Consant ta‘* ‘

03. The Applicant fallsinthe ... % o AFRIRGOTY Of the whlm'l
{F‘r&ven’smn and Control of Paﬂmmﬁf_!. & ' ider and shiall comply with the
I Aurns of Waler consurmption in the

pm&cﬁhuc! farm and pa}r the Cessas speuﬂed 7% o & of The said Aol
04, I}ally waﬁaf mmumptmn far the I‘B]hmng purposes shauld not excaad,

P eESE WY WaleT 02 | Prasang Wherty e e
pollutes and the polkdents are | pedluled and the polkiants ans
not-easily biodegradable
Wi (indhsirt & domeshe) g oRuent
-3 kL
L

06, The Applicant shail v, m:l:arrrage system for conveying industial & demestic lguid waste & E[Jl-;lrﬂla_
'Irarnagf: syslem for r.lcnr:n-.-mlt.r amd shall provide compreivensive irgalment facility for industrial and dumﬁ;—.nc.

Al = * Tl DR [ R e e ST L PR L T R L LR ST R e LN, - LT B e e L, T

T e Tl T T el
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07, Tibeapptikant shal pravide comprehensive pollution cantrol équipnenat and f:mrubaam:i maintain the same
contmuously to conform tha quality of the final geseaus emission o the Sfandard as ghven bekow |

- 4 d .. | ':lﬁ"% :I i -':I f b IEI:?A {#ﬁ'{:ﬁﬁ_‘ .‘Wﬂrﬂ

Glack] Stack | Slacksfischedto | Valume | Velocty of|  Goncenif@ons of paramelers rol lo exnseed |Frequency of
Mo, | height | {sourses and conrol |- Mendie {AsA0US sampling
from GL. | systern, i any) emsson | GPM co . .
{in mls.} (mgsec) | (ma.m?) | (% i)
o9 iy [ A _|. ,, i ._-I . I
o - T ; g i
54 i i

08 The Appiicant shall snaintain the generation and treatmentidisposal of non-hazardous solid wasts as sped-
fiad below. ' s [ a o

e

 Typeof waste Quantity ) _Traairmm = Dispoea
Shere Duak £ 000 efF. 1 ), ghhm oF L |

09. The Appficant shall take adequate measures for controt of noise levls froim s owm sources within s

4

premises tocenform o - i !
Time LimtindB AL, | Time ' Limitin dB (A} L,

Dy fima {06 aum. o 09 pum) ' [ i mmnm (08-p.m. b:r._Gi&asm;E -

10. The Applicant shaf remain respensible for quantlly and ausiiy of bquid sffuent and i emissions and shall

furnish Lo the Siate Board all informationin [ﬁpgg{.qd'mm quaritity, rale of discharge, phace of discharge of

tiguid effluent and air amissions. ' ¥

11. The Apphicant shall at all imes maintain good house-ke wpper wirking order. confrol pollufion {inclsd-

ing fugitive emissions) from all source - to. maintain clean envifenment Inis around factary pramises and o

= s ansaTEGNA, iy i

12, The Applicant shall bring about at least 33% of the avaiiable 'I?F'.H?!'_fﬂ';'ﬂ under the green covaragal plantation,
13, The.Appilcant shallprovide for sufficiant altemate leciric power sourcs to opearate all pollulion confrol facili-
lies. Inabsence of such alternate power sourca, the production should be stopped/reducadicanirolied to con- '

Torm the conditions of the Conserit S

14, All the stacks connectad o varous sources of ek sions; st b painted/displayed to designate by num-
bers such as 8.1, 52 sic.-and shall have ports, laddet platform sts. for monitoringlsamphng the air amissions
and the same shall be mada available for inspection and use by i ﬁm&ﬂaﬁm well as Sfate Board's

autharksed agencies 4 it -
15, The Agpligant shall instal a separate enargy meter showing the consumplicn aof energy for cperation of
pollution control devices and shall install suitable device for measuringthe volume of water consumed for differ-
et pUIpOSES @5 mentioned above giving correct result fo the satisfaction of he State Beard,
16, The Applicant shail allow the Officers of the State Board to enter into the premises of the unit at any reasen-
able time to inspact the pollution cantrol systems and shall provide adequate and safe facility for cobectian of air,,
wastewater and solid waste samples ﬁ;f“'hwhw_tﬁjigr_and-'m&aémﬁ&hy the Slate Boards's siaff as well a5 State
Boards authorised agencies. T
17. The Applicant shall maintain an Inspection Book In the factery premises which shall be made available f
mapectng oificers of the State Boand for inspection, reviewr and to wiite dowr any direction of chservalion 25s
deemed necessary during the inspection.

HH inllmate to the State Board immediately of any cccurence or apprehensicn of ooeur-

14, The A 3 :
ranee of deeHaraet dnddelytants in excess of quality and guantity as mentioned above to any recebing water
bodyfaystemrgy o P wing bo accident of other pnforgseen incidentfesent mc:h._;ding natural disasicr

and the ApgMgaht SHE tokies ad q’u‘gte staps fo prevent such accidenial event:
) rimiwnl Shall sptor [E_If,_u:wal of consent to State Board in prescribed form G0 (sndy) days before
axpiry of this ﬁl—“iﬂ S T FITT Y .
any

il ?%mﬁa merationimodificaon/expansion in the exisfing manufacturing process
. s f
> cdisehar

m and shall not bring ino any alkered of new outletiouitall or stack or

change the : 'il_tnﬁni:'it price appeoval of the Board.

2. The A sigv,R wiih tha conditions as laid down in the Manufacture, Storage and Import of
Farardous Chamitas Rules, 1988, Hazardous Wastes (Management & Handling) Rules, 1888 and ‘Pubdkc

| bility insurance Act. 1991

FI (0 o LI B | PR o . CUTy _'._‘__,.-""FE'
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Ei:ngal l‘ﬂlluﬂnn Control Board
: F'ﬂﬁb:th Rliawan,
A TEagat,

A riher

OUDER

WHERE AS the W est Poinent. p,,l[um-m ‘ool Hn.ml Prepartment ul hnwmnment,__ﬂq@ﬁﬂl
Ak g m-ujm e 1bm'§{ w.ram-}u:; :mmp%quﬂ ]ngmnsel the. uHegaI MITINE of minor minerais

ol as ey s, Bikack s, Hfﬂafliij.f e, hﬂﬁlnﬁlmnrrt& Yensi dreh -lﬂ‘n? than 5 hectare which

withi propeE v.talumrg ‘limmﬂs and without adopting pg-uper polluticn control

e l,‘-|_‘\-|1':1|:"l'lf
azards and various other environmental

FNRICTIE :.-.-,A mmﬂm and:-l'illi‘l‘iﬂf'ﬂ"l-l.’i.ﬂﬁng :::n".-n'::lm'iﬂ'ﬁ al h

|*n‘~|\h1r-i!.. T R

1A Xy :ﬁ;&hﬁt lm'ng.ur Pollution Control Board (hercinafter will be referred 10 a3 the

AN N

Statzd excutiie the provisions of the Water (Preventian and Control of F“““ﬁﬂ“} Ay

ﬂqx:ﬁ# A .;“u-wmﬂn an:l E‘mlrﬂ! Df Pollution) Act, 1981, and the E’““"ﬂmﬂmgf :gjﬂ}“ 4
v o R i histeunde fm‘ m;r@umgﬂ, ﬂﬁi_ Coniral ol ;

LR W HI"RI-,.::E e Poard By e Sriter bearing o, 7895143 LAWPB/2003 dated us'vnmﬂm
gevigred twe Enéleﬁ Dievelopimen Officer, Syh-Divisional Officer of all the pistacts, Wiest Bengal

22 p¢-Officio Environment Officers of the State Board. They were ﬂﬂegﬂﬁiwm% inspect and
monerng of the Slone queries and stope crushing units and alsp to- issue ‘Consent to Establish’
SOy and meem o Operate’ mmmmmngﬂ'ﬂnﬁnnﬁ and Qrmﬁﬁﬂﬂsmmi;;ﬂ;lﬁﬁ therein.

ANT WHEREAS *_l;rf.xjfls:! said ﬁrﬂer of the State Bosrd, the mﬁﬁé&«h&%‘ﬁaﬁ were declared as
“Fy-Offcio Senior Ew@nmmtﬂl Officer” of the State Eqsm:'l Ellli_pi}w&fﬁ wmaha delepated to
lhe [hisfrict Magmmﬁm@,ﬂﬂ :ﬂiﬂ E&&mmuf West Bmgnl to issue mgum,tc-q Qrder against ne
fing -_|. 143 i‘fk&ﬂrﬂh of tlﬂsur':-, mgmmmhnn E'I'E. ﬂ:ﬁtl'l.tll}',. water

v A Gonfer 1 o aler- ERREN S ;::'a F1FS 1 1% A W AN T u1- 5 s

i pmtm-rﬁnarﬁﬁ
e SUORE qUATIES: aaﬁ-’ﬁﬁam ﬂi’u’ililﬂg mits.

AND WH.EEE'AS e Ministry of Environment and Forest & Climatie Change, Govt, of India
1sntetd hhxmncutmmdn’n.d [500- 2006 and 20-01-2016 m order to stegambing process of issuanece of
anmnm-:mﬁi ﬁﬁ:ﬁuﬂq&ﬁﬁjm mining minerals units, a3 menuuned tlmm,

ﬂmﬁﬂri:smm: Lgm Environment. i@ﬁﬁmﬁmmmhom (DEIAA) and
~ e {DEATY have | been constitated by the West Bengal
g0y "ilas-mm&@f*"&‘ {m‘%ﬁ@*mﬂ&ﬂmﬁmg ';"r-lth mining nfmmﬂr

d."\-“'.l'\'::l'\. bt -.: .l-".-.d

'\-1.,-;!--5“ —-. . {:." o




Applicitions.

HF SO, ailcrgm

G il'ntis_'::ﬂ'i ;
ad R H}I}l'.'}-_,‘-'f__ﬂ.lt__ .
givdir o [hizprrct Mng.L ;
(ot 4E] WERA00) dared D9TT $610 s 67

nsenl application, Pro

B !ﬁ“" : . -_ 3 h;‘1+ ﬂwm ﬂ?ﬂﬁmﬂﬂﬂ’ II'I w P
g M e t'iF all ﬂfﬁﬂﬁiﬁ ﬁ rlﬁ'ﬁ' r.P'gjll?d' ﬂ?ﬂ.ﬂwi i o My i
Hets co farthy Gt i Iﬂdmﬂliiﬂﬁ'ﬁ?{f«i@ 10 Wﬁﬁhwﬁ stone &P B 2y
L "-i'-WT humng. al all rﬁiﬁm:mﬁ'ﬁmh such as FIVED black: SO & i
attrcting atal Clearance’ owisions shall be dealt by the Stale BﬂE‘ﬂ

1 r'.

i 2 {5‘

. .'..-'kq-“"'l : b
Tl ::i;m;"iﬂ? lmﬁbedmfs ’ﬁffﬁm ! |
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Government of West Dengal
OiBee of the Disirict Maghirate

Birblum

Email :: dim-birnic.in
Meémo No, MMM TAZIDLELRO(BY NS Drage: OF R, 2005
To,
Mame of Stone Crushing Unil S Adibashi Stoss Crusher
Mame of Proprictor Owmer’ : Md Firoj Ali
Address : Panchami, PS-Md.Bazar, Dist.-Birbhum
Mouza where crushing unil is located © Pachami-03:
F.5. & District ¢ id. Baear, Birbhum.

Suk: Operadion of Stone Croshisg Unit withoot oldgining reguisie Consenl fo
EstablishConsent (o Operate from the WBPCB and imposition of Environment
Compensation in lemms of the sabemn onder dated 21052023 passed by (he Hon'ble
WGT. Eastern Zone Benwch i OLA. Mo, 1542024/EZ.

. Wheraas, in terms of the solerm order dated 21032025 by the Hon'ble Mational Groen
tribmnal, Basterd Zoos Bench passed in O.A. No, FSV2024EZ (Earlier O0A, No T220H024P8) in
e matter of Fe: Mews item lilled “Birbhuni- 2 proposed Coal mine in Wast Bengal aonf the relaned
healtli hneprds™  appenring i "The Higdu™ doted 12052024 as regards: deicrmination of
Ernvirermental Compeosaiion againgt the Swooe Crushing Lhits opemting illegslly in contravention
of luw, Notice being Memno No, MEM 1630VDLELRO(E) dated 04.04. 2025 was issued o the 229
mumsber of stone crushing unils mder PS- Md, Barar asking them to submit copies of all
pennissionsfoonsentslicensesrelevant documents related to their stone crushing units in the office
of the BE&LRO, Md. Bazar within two weeks from the dote of receipt of the 2aid natice;

And whereas, in terms of the said direction vide e Mulice duted 04,04, 2025, the apgearing
sioqe erishing units hove submitted certain docuimeniz &= available 1o l[:n:'rn., i eoanection with
thekr respective crushimng units;

And whereas, afler serutiny of the siid dosuments, as submitted by e appearing stene
crushing units bofore the BL&LRO, Md, Bazar Block, it appears that vour stouse crushing it is
being operaledirun by you withesl valbd subsisting ComsentPeomission/Clearance from the
agprogriate authority from the peciod from Since incegion 1l dae;

And wherzas, v cardier occasion, the Hon'ble National Green Tribunal, Eastern Fone vide
Crchar dufed 15:11.2016 passed in (LA, No. 412015/EZ read with the Order dated 11102017

passed in O.A, No. M2015EZ in the matier of Jopdeep Miskherjes 'l-fs WBPCH & 0.,
categorized the stone crshing unkts o two as follows:

Category-1 - Those nits which did fot have any consent at sty poind of time but running
ilegaliy:
Calegory-1k: These units which possessed consents to operate the validity ol which expired
- and were tot renewed Bul continuing (o be operating iliggally.
Nﬁ:ﬁr&m Tribssreal vide the aforesaid order, was pleased 1o fmpose a line

L and Bs. L0 Lakh for the Category-11, which was i be subwmited

L R T Page 1of 2 2
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And whereas, while sdopting the aforesaid method and s of Tposition of such
peetlty, it appears that your stome cmshing Falis within the Catepory- and theselone, you are liable
b pay & fine of Rs. 150,000 (Re. One Lakh Fifty Thousands only).

Youi ave therefane dirested 1o

1. Mot to resune/Continue operstion i your stone crishing uakit wniil you obain the requisits
license/consent/permission from the competent anthority

Pay the aforesaid. fine of Re 15000060 (Rs, One Eakh Fifty Thooesonds onlyy with the
regivnal office of the WBPCB within one month from the dage of recaipt of this onder and to
abiin regpisite consapts’parmission thersof in respeot of your erushing unit fallowing the
rebevend progedure,

[

In the event of failure of the afisresaid directions, legal action all be taken asaiist vour
criesling it sirictly in preeordnes wiih the: laa

it iz clarified that payment of the aforesaid fine shall not ipeo facio create any right o1 equily
in favour of you to grantfissue requisite conseatpermission by te competend anthoridy, for wlhach
you have 1o follow the relevant procedure o apply and such application shafl be dealt with by the

competent apthority inaccordance with law.

District Magistrste

E:H Birhhum.

Meme Mo, MEMMA 2210 T{OVOLELROBYI0IS [nge: 07 08, 2025

Copy lorwanhed for information and necessary action to:
1. The Superintendent of Police, Birbhum with o requoest fo make necessary armngements

to enswre that the sfone crushing unit in issue does no resumalcontinue ity operation il
h cibdains the requisite consents/permissions.

2. fhe Additional District Magistrate and District Lond & Land Reforms Cfficer,
Birbitim,

T The Sub-Divisiomal Officer, Suri Sadar Sub-Division, Birbhum,

The Fovironment Engineer ond In-Charge. WBPCE, Durgapur Regivnal Office,

5 CThe Sub-Divisional Lawd & Land Reforms Offecer, Suri Sadar Sub-Division, Birhim,
The Block Development Officer, Md. Baxar Dy, Block, Hidbhim.

The Block Land & Land Reforms Offices, Md. Bazar Block, Birbhum,

The Mining Officer, Suri Zone.

The Officer-in-Charge, Md. Daenr Police Sttion.

: . tlﬁﬂh‘hgh‘mtc
A = e Birbilu et

-
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M/S. ADIBASI STONE CRUSHER

All Kinds of Stone Chips Manufacturer & Suppliers.
Vill. Sagarbandhi :: P.O.-Bharkata :: P.S.-Md.
Bazar ;: Dist-Birbkum -: Pin.-

AUTHORIZATION LETTER

We, M/s. Adi Bashi Stone Crusher, a partnership firm within the meaning of the Partnership
Act, 1932, having its office at Village — Sagarbandhi, Post Office — Mokdamnagar, Police
Station — Md. Bazar, District - Birbham, do hereby solemnly affirm and authorize as follows:

That we do hereby expressly authorize Mr. Chandu Murmu, son of Late Pitha Murmu,
residing at Village Sagarbandhi, Post Office — Mokdamnagar, Police Station — Md. Bazar,
District — Birbhum, PIN - 731 216, one of the partners, to act jointly and severally for and on
behalf of M/s Adi Bashi Stone Crusher, for the purpose of filing the Original Application
befare the Hon'ble National Green Tribunal, Eastern Zone Bench at Kolkata, and to represent
the partnership firm in the said proceedings and take all necessary steps, signing, affirming
and submitting documents, affidavits, applications, replies, and doing all such acts and things
as may be incidental, necessary or expedient for due prosecution of the said proceedings.

That any act, deed or thing done by the said Chandu Murmu pursuant to this authorization
shall be deemed to have been-done with full authority and shall be binding upon the
partnership firm,

That this authorization is given in good faith and shall remain valid and subsisting until the
conclusion of the said proceedings, unless expressly revoked in writing.

In wimess whereof, 1, the undersigned, have executed this Authorization Letter on this 24*
day of December 2025 at Kolkata,

For M/s Adi Bashi Stone Crusher

/s Adibasi Stone Crusher
CAndimglor  MATERA

Patner

M/s Adibasi Stone Crusher

ot Ma. Fifo] 4
Patner
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